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O R D E R 

 Counsel for the petitioner seeks permission to withdraw 

the petition without prejudice to the petitioner’s rights and 

contentions with liberty to approach the appropriate forum.  



The petition is allowed to be withdrawn with liberty to 

approach the appropriate forum, if so advised.  We have 

expressed no opinion on the merits of the case. 

 

 
(Rakesh Nath)     (Justice Ranjana P. Desai) 
Technical Member           Chairperson 

 


